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In the Punjab And Haryana At Chandigarh

Case No : Civil Writ Petition  No.24340 Of 2018

Amarjit Singh Bedi APPELLANT

Vs

Asset Reconstruction Company (India) Limited Vs RESPONDENT

Date of Decision : 24-09-2018

Acts Referred:
Securitization and Reconstruction of Financial Assets and Enforcement of Security 
Interest Act, 2002 — Section 13(2), 13(4)

Citation : (2018) 09 P&H CK 0181

Hon'ble Judges : Ajay Kumar Mittal, J;Avneesh Jhingan, J

Bench : Division Bench

Advocate : G.S.Jagpal

Final Decision : Dismissed

Judgement

1. The prayer made in the writ petition under Articles 226/227 of the Constitution
of India is for quashing the notice dated 15.5.2018, Annexure P.3,

issued by the respondent under Section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,

2002 (in short, `the Actâ??) and also the notice dated 23.8.2018, Annexure P.4,
under Section 13(4) of the Act, being illegal and arbitrary.

2. After arguing for some time, learned counsel for the petitioner states that he
may be allowed to withdraw the present petition with liberty to the

petitioner to take recourse to the alternative remedies as may be available to
him, in accordance with law.
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